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Heard Shri P.V.Ramdas, learned counsel 
for the petitioner andShri B.K.Nayak, learned 

A.S.C. for the respondents and perused the 

records. Applicant in this case has prayed for 
payment of arrear salary and allowance for the 
period of notional prcmotion preceding the 
date of actual prcnotion. Respondents in their 
counter have stated that against the order 
denying him the above benefits the applicant 
had filed an appeal and the Appellate Authority 
has allowed the relief, as asked for by him 
in this Original Application and accordingly 
the O.A. has becqne infructuous. It is 
Sulinitted by the learned Counsel for the 
petitioner that as per the order of the 
Appellate Authority the petitioner would be 
entitled to  certain financial benefits and 
these should be given to him within a stipulated 
time to be specified by the Tribunal. In 
consideration of this, this O.A. is disposed of 
with a direction to Respondent No.5 to make 
payment to the applicant in terms of the Order 
of the Appellate Authority, within a period 
of 60(Sixty) days from the date of receipt 
of this order, NO costs. 
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